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Laess of invaluable collection of postal
stamps in tellicherry

4025. SHRI C. K. CHANDRAPPAN :
Wil the Minister of HOME AFFAIS Rebd
pleased to state :

(a) whether an {avaluabe collection of
postal stamps preserved by generation of
people were burnt to ashes as a result of
communal riot in Tellicherry in Kerala ;

(b) if so, the broad outlines thereof ;

(c) whether any proposals were reseived
regarding the replacement of the same ; and

(d) if so, the declsion thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DFPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA): (2) and
(b). According to information received
from the Government of Kerala, in the dis-
turbances at Telicherry in December, 1971
the house of the Secretary, Kerala Philate-
lic Bureau, was set on fire, A large colle-
ction of stamps is alleged to have been
burnt, The State Government have not
been able 30 far to assess the value of the
loss.

©) In a memorasdum received from
Shri C. K. Chandrappan, request has been
made for the restoration, as far as possible,
of the lost collection of stamps.

(d) In regard to the incident of arson a
case has been registered and is being investl-
gsted according to law. Three parsons have
been acrested, It is understood that the
State Government is having forther inguis
ries made for assessment of the loss.

Panel of experts to suggest siandard-
isatlon of Mafor items of Equipment
roquired in Fertiitser Units,

4026. SHRI S. R, DAMANI : Wil the
Minister of INDUSTRIAL DEVELOP,
MENT be pleased to state ;





